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Lifting of Paddy from Punjab Mandis

SHRI BALWANT SINGH RAMOOWALIA (Uttar Pradesh): Madam, this
country is lucky to have the cooperation of the farming community which
produces a lot to save this country from embarrassment as well as saves
foreign exchange by producing a lot of grain. But, today, we are seeing bad
days when the Punjab farmers are being punished for producing more.
Paddy was produced and India was made self-sufficient by the Punjab
farmers and Haryana farmers. The paddy is being ruined. The paddy is
rotting in Punjab mandis because of the callous attitude of the Union
Government in regard to the lifting of the paddy from the mandis. The paddy
in Punjab was also in a glut and it was rotten because of the rain in 1998
when the damages were estimated to be to the tune of Rs. 1000 crores.
Madam, this time, for the last three months, papers like the Tribune, the
Asian Age, the Hindustan Times, carried stories that the FCI...
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Madam, the paddy is lying in the mandis. The FCI has refused to enter.
The FCI was warned and cautioned. The State Government also protested.
We people took up the issue here in this House that the FCI was knowingly
refusing to enter the Punjab mandis to lift the paddy. The damage to the
farmers can be to the tune of Fts.2000 crores. Paddy has started arriving at
the mandis for the last 15 days. Even today, the FCI has not entered the
Punjab mandis.

Madam, this is my last point. Here, you were very keen to listen to the
woes of Andhra people because of the natural calamity. Here is a
Government calamity. The Government is not entering the mandis. The hon.
Leader of the House may kindly assure us that they will direct the FCI to
enter the Punjab mandis and purchase the paddy.
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THE DEPUTY CHAIRMAN: Now, that is over | am not allowing anybody.
Now, | am calling the Minister. ...(Interruptions)...
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SHRI N.K. PREMACHANDRAN (Kerala): Madam, | have given notice.
THE DEPUTY CHAIRMAN: There is no notice.

SHRI N.K. PREMACHANDRAN: | have given notice that three lakh
workers are on strike today...(Interruptions)...

THE DEPUTY CHAIRMAN: Mr. Premachandran, please take your seat. |
will proceed according to the business which is on my table, and not
according to what you are saying to me. | go by the business which comes
from the Table Office to my table, and | will follow that. Now, the Leader of
the House wants to say something.
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Now, we will take up the Rehabilitation Council of India (Amendment) Bill, 2000
...(Interruptions)...

SHRI N.K. PREMACHANDRAN: Madam, three lakh telephone workers
are on a strike. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Mr. N.K. Premachandran, why are you
interrupting? We have taken up the Rehabilitation Council of India
(Amendment) Bill, 2000. Are you not-*concerned about the rehabilitation of
the handicapped people? Please take your seat. ...(Interruptions)... Nothing
will go on record without my permission.

SHRI N.K. PREMACHANDRAN *

THE REHABILITATION COUNCIL OF INDIA (AMENDMENT) BILL, 2000.

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT (MS. MANEKA
GANDHI): Madam, | beg to move:-

"That the Bill to amend the Rehabilitation Council of India Act, 1992, as
passed by Lok Sabha, be taken into consideration. "

Should | speak now, Madam?

THE DEPUTY CHAIRMAN: Yes.

* Not recorded.
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